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THE VICE CHAIRMAN (RAFIQ

ZAKANA) Please don’'t record what-
ever he say,

SHRI B.
Dy:*

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now we take up the In-

dustrial Development Bank of India
(Amendment) Bill, 1982,

SATYANARAYAN RED-

THE INDUSTRIAL DEVELOPMENT
BANK OF INDIA (AMENDMENT)
BILL, 1982

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): Sir, I beg to
move:

“That the Bill further to amend
the Industrial Development Bank of

*Not recorded.
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India Act, 1964, as passed by the
Lok Sabha, be taken into considera-
tion.”

As the House is gware, the Industrial
Development Bank of Indig is the all-
India apex industrial financing institu-
tion charged with the responsibility
mainly of providing long and medium
term finance 7Zor industry and of
coordinating the working of other in-
dustrial  financing  institutions. In
addition, it has developmental and
promotion responsibilities. Its share
capital is owned wholly by the Gov-
ernment of India,

The IDBI gives financial ass.stance
in various forms directly to large and
medium projects. For the semall ycale
industries, it provides assistance main-
ly by way of refinance and partly by
re-discounting of bills. It giveg aSsist.
ance both for new projects as well as
for expansion  diversification and
modernisation purposes, IDBI’S op-

erations have heen  ex-

3P.M. . eV e
panding rapidly over the vezrs,
Excluding export firance, the as-
sistance sanctioned, directly or other-
wise during the year ending June
1982 aggregated to Rs. 1765 crores
relating to 66,516 applications. The
cumulative assistance sanctioned tjl}
June 1082 was Rs. 8303 crores.
This assistance is estimated to have
generated investment of about Rs.
18,205 crores and additional emp-
loyment for about 25 lakh persors.
IDBI has been pleying a signi-
ficant promotional role zs well as
meeting the requirements of the
backward areas, smrllscale sector
and technician entrepreneurs. The
aggregate assistance sanctioned to
the backward are:s up to June
1982 was Rs. 3951 crores consti-
tuting about 42.5% of the total
assistznce sanctioped to industry.
The annual assistance sanctioned to
the small scale sector has increased
five-fold during the last four vyears
from Rs. 120 crores in 1957-78
to Rs. 601 croves in 1981-82. As
regards the technician entrepre-
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neurs up to June 1982 IDBI
had extended assistance of Rs. 124
crores to 5424 projects promoted
for such entreprencurs. For the
benefit of smaller zpplicents and
backward areas special schemes
have been started like seed capital
scheme, lower term coptribution and
interest, long moratorium and
amortisation, «¢tc. 2nd other steps
have also been taken like conduc-
ting industrial potential surveys and
setting up technicel consultancy
organisations. Various steps have
also been taken to expedite sznc-
tion end dispersel  of zssistznce
and further refined appraisal znd
moritoring arrangements. The
demznd for funds from the IDBI,
which has been steadilyincreasirg,
is expected to continue to grow.
While the bulk of IDBI’s resources
would be from borrowir.gs, in order,
Inter alia, to have a balanced debt
equity ratio for the Bepk, itis con--
sidered necessary to increase its
share capital, This  Bill seeks
to raise the limit of the authorised
share capitz] frcm the level of Rs,
200 crores to Rs, 500 crores.  With
these remarks I commend the Bill
for consideraticn of the House.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Theic is one
amendment by Shii Shiva Chandra
Jha for reference to the Bill to
Selcet Commiittee,

SHRI SHIVA CHANDRA JHA
(Bhar) : I mcve—

“That the Bill further to amenrd
the Industrial Development Bank
of India Act, 1964, be referred
to a Select Committee of the
Rajya Sabha consisting of the
following members, namely:—

1. Shri R.R. Morarka

Shri Biswa Goswami .
Shri R. Ramezkrishran 1
Shri S.W. Dhabe !
Shri Nepaldev Bhattacharya .
. Shri Dipen Ghosh

. Shri Suraj Prasad

SR
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8. Shri G.C. Bhattacharya
9. Prof. Sourendra Bhattacharjee
10. Shri Rameshwar Singh
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. 11. Shri Hukmdeo Naravan Yadav

12. Shri Hari Shankar Bhabhra
18, Shri Kalraj Mishra

14. Shrimati Mohinder Kaur
15. Shri Shiva Chandra Jha

with instructions ty report by the
first week of the next Session.”

The questions weie proposed.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The motion
for consideration of the Bill moved
by the Minister 2nd the amendment
for reference of the Bill to a Select
Committee moved by Shri Jha,
are open for discussion.  Shri P,
Ramamurti.

SHRI P. RAMAMURTI (Tamil
Nadn): Mr. Vice-Chairman, the
amendment to the IDBI Act that
has been moved by the Deputy
Finance Minister is a very simple
ore. The Amendment Bill only
seeks to enhance or increase the
equity capital of the Bark from
Rs. 200 crores to Rs. 500  crores
which, according to them, has be-
come necessary, because, otherwise,
the Bank will have to undertake
‘large-scale boirowings in order to
finance other institutions zrd in-
dustries. That is what has been
stated now. The main question
that I want to discuss hereis : What
has been the role of the Industrial
Development Bank of India? When
the Bill was originally moved in
1964 by the late Shri T.T. Kiishna-
~machari on the floor of the Parlia-
ment, he had stated categorically
that the Bank would play a cata-
lytic role, the roleof a caralytic
agent, in order to bring ahout the
socio-economic transfor mation—

[ RAIYA SABHA ]

I am repeating the words ‘socio= |

economic transformation’. But
what has been the result of the
working of the Bank ever since it
was established in 1964 by an Act
vof Parliament? The result has
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been the same as the result of all
the economic policies pursued by
the Government of India since in-
dependence. Every  Five-Year
Plan document has been proclai-
ming that the mein objective of
the Five Year Plen isto lessen the
disparity in income ard wealth and
to prevent the concentration of
economic power in the hands of
a few people.  That has keen pro-
claimed as the objective of every
Plery, in fact in Plan after Plan
ard even in the Sixth Plan it is
reiterated.  Just rs the result of
the execution of these Plans has
been the opposite of the proclaimed
ohiective, similarly the 1esult of
the workirg of the Bznk has heen
the oppositive of its objective that
has been proclaimed; #nd it cannot
he otherwise.

384

I will just quote a passage. It
is not mine so that you cannot
say ¢ “You are a damped M-.r-
xist and Communist and therefore
you are saying this”. You had
appointed a Commiteee. 1 am
not talking about the Mahalanobis
Commissior which was appointed
by the late Pardit Jawc harlal Nehru.
That was long ago...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) You have
used a rather unparliamentary ex-
pression about yourself.

SHRI P, RAMAMURTI : I
do not mind being very unparlia-
mentary  about myself. I do not
want to be unparliamentary with
regard to others.

rcading out a para-
graph from the Dagli Committee
on Controls and subsidies. In May
1979 their report was submitted to
the Government of India. That Co-
mmittee was abpointed by your own
people. There was no Marxist or
Communist and there is nothing you
could smell of Marxism or Commu-
nism in it. That Committee says:

I am just
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“The type of integration between
industrial licensing and the overall
plaming which had bean achieved
diring the Thied Pl with the
issue of ‘Programmss of Industrial
Developmeat’ by the Planning Co-
mmission has not been followed.”

They had given some directive an

they say that this has not becn fo

lowed by the Industries Minisiry
in its licensing policy. Then what
do they say ?

“The ‘Guidelines for industries’
issued by the Ministry of Industry
do not have the same  organic
link between the Plan and licens-
ing policy.”

The Plwn says something, but
there is no link between the Plan
and the policy that is pursued by the
Industry Ministry. Tris is what has
bean stated in clear terms. Then
goes on :

“The industrial licensing system
has not in consequence ensure the
development of industries accord-
ing to plan priorities ; has failed
to prevent the growth of canacity
in non-essential industries.”

This is véry important. It is en-
couraging growth of industries in
non-cssential  fields and to that ex-
tent it has obstructed growth of
essential  industries.

“It has not also been effective
in securing proper regional dis-
persal of industries. .

The result is that imb~lince has
grown; regional Imhalvice  has
grown, and lastly, this is the most
important observation they  have
made :

“and has not succeednd in con-
taining monopolics and the con-
centration of ecanomic power.”

This is your own committec’s find-
ing. The Committee on Public

1499 RS—r13
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B Uﬁdcr‘takings had enquired fromthé

Member-Secretary, Planning  Co-
mmission, when he appeared before
the Committee whether there was
any similar study of the effect of
indugtrial development  financing.
‘This is most important as the co-
mmittee was appointed to go into
the ruestion of industrial licensing
nolicy.  And that committee found
that the Industrial Licensing Policy
has no relation to the Plan priorities,
no regard to regional imbalance, and
it had led to a greater concentra-
tion of wealth and economic power
and also monopolies in this country.
But what about the financing ? You
finance them through the IDB and
other financial institutions. What
about the financing ? They say :

“....The development banks
have a somewhat limited role in
regard to the planned development
and excessive regidity to make the
financing adhere to plan targets
could be counter productive. He
however conceded that though
some studies on certain aspects of
development financing had been
undertaken, no comprehensive study
of the effect of development financ-
ing had been made..”

.This is your  position. After
1064 we are now in the year 1982.
After 18 years you come up with this
amending Bill for increasing the
share capital of the Industrial Deve-
lopment Bank of India and asking
us to pass the Bill and sanction that
amount also without a proper study
as to how it has worked, whether it
has achieved the objective of what
you call ‘soci -economic transforma-
tion.> You do not do any such thing.
You keep the Parliament in darkness.
And if one goes through the Annual
Revorts of these Banks. ... (Time Bell
rings) \

Ve

[
THE VICE-CHAIRMAN (DR °
RAFIQ ZAKARIA) : The Busi-

You asked me to stop ?
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ness Advisory Committee has allot-
ted one hour for this.

SHRIR.R. MORARKA (Raja-
sthan) : Two hours, not one hour.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : But I have
been told it is one hour, (Iuterrup-
tions) .

SHRI P. RAMAMURTI : Any-
way, you allow me.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : Yoy have
got 8 minutes.

SHRI P. RAMAMURTI : Allow
me a few minutes more. You know
that I also cannot speak more for
heith reasons,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : The way you
were developing. I thought you
will take a long time. Also, Mr.
Morarka, it Is no use interrupting
like this. T have to follow a certain
schedule.

SHRI R. R. MORARKA : I
only said that two hours have been
allotted.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : The CPM
has been allotted 8 minutes.

SHRI R. R. MORARKA : I do
not care what the CPM  has been
allotted. [ only said that the time
allotted for this Bill is two hours,
not one hour.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA) : That is all

right,
SHRI R. R. MORARKA : I

kope this is clear to you now.

(Interruptions)

SHRI P. RAMAMURTI : Now,
therefote, this is the position. You
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do not have even a study on that.
Now, I will like to ask this. Why
is it the Bank in its Annual Re-
port Or any of its publications does
not give facts and figures relating
to whom, which industries, which
monopoly houses, which other houses,
the bulk of the finance has gone. This
is the main question that I am asking
you. Is not the Parliament entitled
to know how the money of the people
taken by the Government of India
and given to the Industrial Develop-
ment Bank is being utilised ? Whom
is it fattening ? Is it fattening the
Tatas, the Birlas and other such
peovle ? Or is it also given to the
smallscale sector or other people ?
Only a broad statement ahout so

. much money to the industry, so

much for development purposes, so
much for other purposes is given. We
canmmot  get the details from this.
Pethans it i3 not thought necessary.
And, azain, how manv industries
which have received funds from
public financial institutions are sick
and how many have not pnid back
the money ? The other dav the
Resarve  Bank  stated that nearly
Rs. 2000 crores are due and have
become irrecoverable and they have
to he written off. Two thousand
crores can be written off from the
Tatas, the Birlas and from other big
indnstrialists.  But if the poor people
and agriculturlsts todav are not able
to renqy and if they ask for remission
and if they ask for writting off the
loans of cooperative societies, the
Reserve Bank will come down upon
them. You cannot write off and if
you do so we cannot give you any
money. Is this not your policy ?
Is it the wav of helping the poor
people ? T want to say that your
people are sitting as Directors. You
have your people on the Board of
Directors. IDBI  has also one of
*its representatives. But whatis the
use ? Therefore, the conclusion that

the people of this country come to
is that the so-called Directors who
ave sitting there, they go there, draw
the money, and they are prepared
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to abst the looting of the public
‘exch:quar. All these big industria-
lists aro a party to it. The corrup«
tion is there, right from thawo to the
down. This is what the people of
the country come to undarstand.

Then, Sir, the biggest flaw is that
Section 37 of the Act provides for
making  regulations and rules to
attain the ohjective of the IDBI Act.
Till aow, 18 years have gase by, an'l
no provision has been made with
rezard to the regulations and rules.
Thay are not hound by any rules.
Thay can do any damn thing and
nobady can check them. This i3
tha astual position of the functioning
of tha IDBIL.  Therefore, I say,
ualess you are able to regulate this,
there i3 no uss. And then, who are
tha enteeprensurs ? To call these
poople entrepreneurs is a misnomer.
What is their eatrepreneurship ?
Tho banks pay them. They go into
collahoration. Whan thay go into
collabaration, the entire machinerv
is paid for by the collaborators. And
whatever  little they invest, thev
gat back by commission on the
pitchase of machinery. Practically,
the paople’s money is being put in the
haads "of thesa big  industrialists.
Thay loot the industry "and make it
sick, and make you pay for it.
This s what is happsning¥in this
countey.

Thavefore, Sir, unless there is a
faa{imntal chivza in tha Govera-
m>-+ af India’s policy, all these’
banks and all these things are not
griqg to heln the industriglication of
this country. They are only going
tn inaeaisa  social teasions in the
conatry, 21 ultimately you will be
ranoeible for the increase  of soacial
teasioas in this country. Thank you,
Sir.

SHRIMATI KRISHNA KAUL
{Uttar Pradash) @ Han’bla Me,
Viga-Chairmin, Sir, with your pers<
minion I risa to supporet the Indnz.
trial  Davelapmit  Bank of India
(Amadmoat) IBill, 1982, that has
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been introduced by our hon. Minister
for Finance. Itseeks to increase the
authorised capital of the Bank from
Rs. 200 crores to Rs. 500 crores.

390

Sir, this House is aware of the
objectives for which this apex orga-
nisation, the IDBI, was established
in 1964 as a wholly-awned subsi-
diary of the Resscve Bank of India.
In the words of Late T.T. Kcislinam~-
chari the then Minister for Fi-
nance, “We are envisaging a new
Industrial Develobment Bank as a
Central co-srdination agency which
ultimately will be concerned  direct-
ly or indirectly with all problems or
quastions  relating to the long and
melinm-term  financing of industry,
and will be in a nadition, if necessary,
to adopt and enforce systom of priori-
tier in vnromnting future industrial
growth.” Sie, the nswnership of the
IDBI was transfarrad to the Central
Governmeat in Fehmnary, 1976, in
view of its enlarged functions. The
IDBI is an anex industrial financing
institution, as nur han. Minister has
just said, with devalonmental and
promational resnansibilities as well.
With increasing  revonsibilities.
consrjuent to exmanding industriali-
sation, this Apsx badv has been
gradully involving  itself desper in
all arear  of activities, as was  ex«
pacted of it. In ordsr to achieve co-
ordination among all India financial
and investmant institutions, the IDBI
has davised the mechanism of inter-
institutiona! meetings, But  these
meectings nesd to bs more effective
and  purposaful.

The IDBI anpoints Directors on
the Boards of Associated Institutiony
to make institutional  participa-
tion at the policy level a meaningful
reality. Still, in somo of the awist-
ed concerns, nominee Diractors have
not baan anpointed. The role of the
nomineo Directors needs to be clearly
definad  and their performance
should be regularly reviewed. The
IDBI providas rehabilitation finance
for sick unaits. But very fewin*
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dustries  rogain their health. The
tragic fact is that once an industry is
sick, it  continues to remain sick
either due to lack of adequate Assis-
tance  or due to mis-channelisation
of funds or may be due to piecemeal
assistance. It also goes for converti-
bility of loans  jnto  equity. The
IDBI scrutinises proposals for over-
8828 contracts and gives  term
ceadit for exnort of goods. It gives
financial assistance to overseas buvers
for purchase of enginesring goods
and for Anproving. monitering and
evaliiting  the pronmsals of Indian
entrepreneurs  for  joint  ventures
abraad. TItis claimed that this in
turn  helns industeialisation in our
own country as it involves export of
canital gonds from here. But does
this gain justify and is proportionate
to the huge amount of assistance
involved ? : .

Under ths autamatic refinancing
schemo of the TDBI, which covers
comnnsite  term  laans up to Rs.
25,000, T wonld like to know from the
hon.  Minister the steps taken by
the IDBI, to monitor how far the
artisans and the cottage and village
industries  have actualy  taken the
benefit therenf. Besides the lower
rate of interast, the IDBI also im-
pnses  ceiling on the rate of interest
chareed by the primary lenders.
The IDBI h~s inteoduced a systems
of business nlan and resource  fore
cast for fixing refinancing limits
and monitoring the activities of the
financial institutions.

As reqards the cfforts to augment
industrial develoment in backward
arens, the IDBI has undertaken cer-
tain significant schemes such as the
identification of growth potential
by undartaking industrial potential
survevs, setting up of industrial and
consultancy .services in backward
areas, entrepreneurial  develop-
mant programmes, .compilation of
directory giving details of consultants
with gpecialisation in different fields
of eatrapraneurship ete. The IDBI
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is also sctting up regional offices and
branch offices in backward areas for
the benefit of the entreprencurs there.
But I would like to submit that the
IDBI has to make more intensive
efforts towards reduction of regional
imbalances. I  understand, the
Sivaraman Committee Report in this
regard is being examined, in consule
tation with ‘the State Governments.
But this has to be expedited.

We should take note of some of
the achievements of the IDBI. One
i, assistance to the small-scale sector
has recorded a five-fold increase, as
the hon. Minister has just now’ said,
in the last five years, from Rs. 120
crores, that is, 19 per cent, in 1977-78,
to Rs. 6or crores, that i3 34 per
cent, in 1981-82. The tota] assis-
tance to the small-scale sector is Ras.
2340 crores benefiting 2.5 lakh small
units. Assistance to backward areas
has increased from Rs. 175 crores in
1977-78 to Rs. 636 crores in 1981-82,
Assistance to backward areas has
risen to 42.5 per cent of the total
assistance on a cumulative hasis. To
technician entrepreneurs, the IDBI
has extended assistance to the tune of
Rs. 124 crores, to 5,427 projects. The
shate of MRTP houses, which is
the main bone of contention and which
has been criticised so much on the
floor of this House just now, has
been continuously falling. It was
only 7.3 per cent in 1981-82. Their

. share in cumulative assistance up to

Juue, 1082, was 14.5 per cent.
The assistance tn the smallscale.
sector by the IDBI is 66.1 per cent
in the private sector.

In spite of the aforesaid achieve«
ments of the IDBI mentioned by me,
I would like to draw the attenion of

the Government towards certain
spheres of activity which neced special

-attention. One is in view of the con-

tinuous shortage of power, the IDBI
should consider schemes for facilita-
ting . the installation of electri cty
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gaaesation equipm:it and also the
wae of new reaewable source; of
ensrgy. The ID3I and other insti-
tytions have takei a number of steps
to provent dslays and expedite sanc-
tion and disbursal of Ioans. Soms
further steps in this direction like
m2king the system of lead institution
moro effactive at the post-sanction
stage nead to be taken.

In this rezard, having a single-
point disbursal system unds: which
disbursals are also done only by the
le3A institution, would be helpful.

The IDBI and other institutions
have taken a number of steps for
d=caatralising powe: to the regional
ofices and State level institutions.
This process neads to bs continued in
an aTactive manae, and extended to
the branch offices of the IDBI as
wall.

In the past few years due to escala-
tion of prices, project costs have risen
sharnly, It may b2 consids*ad whath-
er the limits on the size of the pro-
jects, which can b aswisted by State
leval institutions, may bes increvied so
that smallar and madium-isized anpli-
cants neal not have to run to all-India

institutions.

-For the beaafit of the very small
aairepraraaes, thn State level insti-
tutions and the technical consultancy
organisations should be asked to
prepara project profiles on a large
scala and eacourags eatrepraimr.
to taks up theiz projects.

Sach eatrenraasucs  should be
giver coatinurmz gaidance at the
3t3> of imslen:aitation of the pro-
ject as wall a: duriug the oparational
stazs with spacial emhasis on aspects
like marketing etc. The promotional
schanes should thus be made more
ussful for the smallest entrepreneurs.

The rajairenzits of industrial
growth and the denand for funds from
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the IDBI is coatinuing to increass. In
ordar to have a balanced debt, equity
ratio for the bank, it is considsrel
necesary to increass its share canital.

The Bill sexks to raise the limit of
the authorised canital from the
praseat level of Rs. 200 croras to Rs.
500 crores.

With these words I reiterate my

. support for the ameidmeit in the

Act as by dning so9, not oaly tha
Gavecamsnt will bs empowzral to
invest an additional 300 cro-zs of
rupess towards the sharxs eqnity of
the Bank, but will alsy entitle the
Bank to receive many timss more
funds from market loams erbling
the IDBI to play a msre meyiingful
role in the industrial developm>it of
the country.

SHRI R. R. MORARKA: Mr.
Vice-Chairman, Sir, in the history
of Parliam21t I think this is the short-
est and the simplest Bill ever jntroduc-
ed. It has only one ameading clause
which se3ks to increase te paid-up
canital of the Industrial Develop-
meat Bank from Rs. 200 crora:s to
Rs. 500 croves.  Sir, the justification
for that is that ths debt equity ratio
of this Bank is already 12 :1 and,
therefore, in order to improve that
ratio they want to increase the capital,
But I think Sir, there is some mistake.
The debt equity ratio is not 12 : 1,
it is about 18 : 1. From the latest
fizure I find that the borrowings of
the Bank from the Government of
India are Rs. 347 crores, from the
Reserve Bank-Rs. 1586 crores, from
the market Rs. 1698 crores and from
other sources Rs. 60 crores. This
dnes not include the current liabili-
ties etc., but even if you total up all
these things it comes to ahout Rs.
4000 crores and the total paid-up,
canital today is only Rs. 200 crores..
So, the ratio is nearly 1: 20. I do
not want to spend more time on this.
I think the objective of the Bill to
increave the paid-up capitalis unex.
ceptionable and is a welcome featurg, -
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The Industrial Development
Bank was established in 1964, It
has bean in existence now for the last
18 years. During these 18 years the
Bank had sanctioned, as the hon.
mover of the Bill has said, Rs. 8,304
crores. But, Sir, he did not say that
out of this amount sanctioned, the
amount disbursed during these 18
years is only Rs. 5,797 crores, or
a little less than 70 pee cent. I think
that the time-lag hetwesn sanction
and dishursasm=1t i3 a little too long.
So my first point is that the Bank
should tey to raduce this time-lag
s0 that the industry to whom they
sanction the loan may get the assist-
ance in tima.
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The second point I want to make
is that out of the total loans sanction-
ed the bank gives two-thirds indirecty
theough the commercial banks, state
Pinance Corporation, State Indus-
trial Davelopment Corporation etc,
and only one-thirds they give directly
to the industry. I mention this
bzcause o far as the indirect financing
is conerned, the administrative work
with the Bank is very minimum and
therefore the administrative expenses
of the Bank should be related only to
the one-third loans which they dis-
burse. In this connection, the Com-
mittee on Public Undertakings has
made very pertinent observations in

their Report. I am reading from
page 70. It says:

“In this connection, the Com-
mittee finds that the administrative
cost as percentage of operative margin
ranges from 20.3 to 38.3 per cent
during the period 1971-79. The
Committee feels that this is on the
high side considering the fact that
a substantial portion of the IDBI
lending is through re-financing”.

In view of that I hope that the Bank
will take special care to see that their
administrative expenses are reduced
so that it is not related to refinancing
which is a major portion of their
lending,

| RAJYA SABHA |
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The third point I want to make
is about lendings by the Bank to the
MRTP companies. Our policy.
which was, in a way, mentioned by
Mr. Ramamurti, is to reduce the
conceéntration of ecConomic
and the very purpose of the MRTP
Act was to curb and reduce the
growth of MRTP hcuses.  Here from
this report I find that 23 per cent of”
the project finance is given to the
MRTP companies, 36 pee cent of the
soft leans are given to them and 44.8
per cent of the Technical Develop-
ment funds is given to such companies
Then 25.6 per cent of the re-dis-
counting of the bills goes to them.
From this you would sec the pre-
pondcrant share of the  MRTP -
companies in the disbursements and
in the loans sanctioned by this insti-
tution.
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Another point is about the size ~
of the loans given by the Bank. I
would only say that 35 projects
costing more than Rs. 50 crores have
been given Rs. go5.2 crores and 62
projects costing between 20 and go
crores have been given Rs. 454.3
crores. Thus g7 projects have been
given Rs. 1359.5 crores out of Rs.

2488 crores. In other words, 10
per cent of the projects have been
sanctioned more than 54.6 percent
of the loans. This, I feel, is some-
what disproportionate. :

Now, Sir, about re-financing, 45.2
per cent of the total refinance is given
through the commercial banks, 38.2
per cent is given through the State
Finance Corporations and 16.6
per cent is given through the State
Industrial Development Corporations.

Now, Sir, I ~was mentioning
about the rediscounting scheme. I
find that while the new projects have
been given only 1.7 crores, the
existing projects have been given
329.9 crores. In other words, the
rediscounting scheme is only for the
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emisting projects. The new project
do not need it and they do not take
any advantage of it.

Now I come to the most important
point,

SHRI ARVIND GENESH
KULKARNI (Maharashtra): Have

you got any figures for cooperatives?
Tell him that.

SHRIR.R. MORARKA: I have
already stated—perhaps you were not
here—that go far as the cooperative
sector is concerned, they were given
4.7 per cent or 293 crorés. Time

icting, I will elaborate that
point further.

Now, as I said, T am coming to
the most important point, and that is
the point concerning arrears. Sir,
the total amount due on goth June
1982 was 837.75 crores and the
amount recovered was 635.7%7 crores
leaving the amount in arrears at
201.98 crores. Sir, this comes to
24.1 per cent but, more than that,
out of the total anunt due from the
direct assistance which was 858.17
crores, the amount recovered is only
161.095 crores and the amount re-
¢overable in arrears is 106.22 crores
which comes to 54.78 per cent which
is simnlv staggering. This shows
that the method of appraising and
evaluating the projects for direct
awsistance is verv weak. In this
epnnection, arain T want to call the
evidence of the Public Undertakings
Cnmmittee.

{ Time-bell rings).. On page 62 the
Report says:—

““The project anvraisal techniques
thus, assume c¢rncial  importance
the context of realising the planned
ohietivas, Acenrding to the Mem-
ber-Secretary, Planning Commission,
there is scope for improvement in
regard to project appraisal and
monitoring in view of the declinc

[4 NOV, 1982]
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in productivity and profitahility of
the assisted concerns. The Com-
mittee recommend that the Planning
Commissi ‘n should issue suitable
guidelines for the project apprasal

and monitoring by the development
banks.”

And, Sir, what is the Action
Taken Report of the Government on
this? Mr., Deputy Minister, yo
must note it . They say, it is a conti-
nuous process of improving the appra-
isal. Evervthing is continuous! The
very fact that you have about 6o
per cent of your dues in arrears on
those projects which you have apprais-
ed vourself, clearly indicates—does
it not?—that there is scope, that
there is an urgent necessity for im-
proving your appraisal apparatus.
Instead of saying that you are taking
steps (a), (b), (c) and so on, you
tell Parliament in your Action Taken
Reportt . it is a continuous process.
Ifthe pr ess has continued so far and
these a-c the results produced, I am
sorry to say that it has not been satis-
factory and it has not been a feather
on your cap.

Now, Sir, vou rang the bell and
I have got a lot to say, but I will
contend myself by mentioning one
other point which s more important
than the one I have already mention-
ed and, Sir, that is about the sale of
shares bv these financial institutions.
Sir, the financial institutions together
with the Industrial Development
Bank, the Industrial Finance Cor-
poratinn, the 1C'TCI, the UnitTrutst
of India, the LIC, and the General
Insurance Cornoration and its sub-
sidiaries, all these have in many
jmnartant corporations of this countr
a very large chunk of shares and whe
thev sell those shares in one lot
they transfer the management of a
company into the hands of the new
persans to whom thev sell the shares.
There have been recent cases where
verv important companies, by virtue
of either non-action of the financial
corporations or the possave action o
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selling shares, transferred the manage-
ment. I will quote one example,
and that is a very recent one. It is
about India Cement Ltd. T had
put a question ahout it the day
before yesterdav, but unfortunately it
did not reach for answer.  Now what
has happened is that in . India
Cemant 32 lakh-odd shares have been
sold by the financial institutions to
Indian Tobacco Companv at a price
of Rs. 30 per share, which means for
a total sum of about Rs. 10 crores,
Now, Sir, what are the facts? This
company, India Cement Ltd., has
been making losses and had a
accumulated loss of Rs. 3.98 crores
but after the cement policy of the
Government changed, the company
is doing so well that allthe accumula-
ted losses have bemn wiped off and
the company is now making a profit
of Rs, 20 crores per year. Now, Sir
there has been independent evalua-
tion by cost accountants and they
have come to the conclusion that the
valne of agsets of this particular
company it Ry, r6o crores. A 160
crores company is sold by these
institutions for less than 1o crores
of rupees, Why? They say that
this is done in the longer interest. .
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SHR1 ARVIND GANESH
KULKARNTI: What longer interest?

.

SHRI R. R. MORARKA: ....
of India, Cement. My questions
are: How does it serve the longer
intrest?> And if they wanted to
sell the shares of this company, why
did they not sell to the Cement
Corporation of India, which is a
public sector undertaking especially
charged with the development of the
cement industry? Secondly, how
did they assurc theinselves that the
price they were getting, namely,
Rs. 30 per share, was the best price,
that a better price could not be
obtained? Thirdly, why did they
negotiate only with Indian Tobacco
Company? Why did they not
negotiate with some other people and
sex whether they could give a better
offer thaii them or not? Tam giving

{ RAJIYA SABHA }
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you an example only to show. that
there is a very wide scope with the
financial institutions now .
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SHRI ARVIND  GANESH
KULKARNI: You are using very
mild words. Ttis a lont; it is a scandal

SHRI R. R. MORARKA: Sir,
1 would like to know whether before
the sale of shares, which have the
potential t¢ change the management,
the Finance Ministry or the Govern-
ment was consulted. And, if they
were consulted, what was their
view? Sir, like that, there arc a
few other cass:s where the manage-
ment has been transferred.  In one
company, I am told, the management
was transferred from the Tatas to
somebodyv- else  because of the
non action of the financial nstitutions.
IDBI is an apex lerm fir ance body,
it is a leady of i‘he ‘term finances
And in this particular case of India
Cement thouph the sghares did
not helong to IDBI in a large number,
the whole. tranSactnion. 1 am told. was
put through py them.

Sir, why? There must be a check.
There must be definite positive pulde-
lines given by the Governmeni go that
the arbitrary manner in which same of
the institutions are inclined to act for
disposing of their shares and okliging
certain people must bhe stopped. They
may have reasons, they may have their
own case, I do not want to say any-
thing about it. Bul, Sir. prima facie
this appears to be a very shady trans-
action. (Time bell rings)

I duo not want to strain your kind-
ness any longer. Since you have rung
the bell the second time, T conclude
here py only saying that hte Govern-
ment will ake a few things seriously
and prescribe definite guldelines at
least for the disposal of the shares by
these institutions. Thank you.

HERRT A ER N (ferpv )
Sugqed S, [y fadus nsfY grer
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3 gy wawe &% F A w9
FIAM AW g Fy swigr g @
g, gawr fady & wg far s
aaa P & & o0 wad g3
Sqre1 €Y Sid A1 IAET  gEAHIR
#w fod W G AT IUAT A WA
goxin 0 wF gl A0ET
@t # oF AE AT AT HET I
emm feeiwr wgar g fF 3% F
wfa s Ty & sEawiE i Ao
ar, mat ¥ fasw ¥ fad, TER
zawm ¥ fd R wiEt F wI M@
gaW AT @ & 39 TIET AT Q-
Hfaqd s * foid, gaF 43 I
dei wi gEAWIE av @vr A& v S
3, 78 T v, AT A3 q¢ FRAW
swd 2. fawei &, TEr &, qHRAE
¥, fugtfrde & THF) IIW AT
Ml @ ME F AR AT FGgT AN
FiAl FAGT § AT FAA A =T
g ma w W oaEge g @@ Q
giat aiT  wel & wEE W
A g I4 TAW AT IJHT HEC
gt wd st gear dxe frur Ad
SIS - R (0 B ()
Taida 9siT agen g fa fagi ®
giadr N Gy waw sw gfwg
e wsd WA sy oY TR g
FE o< qawT ¥ o e fremd
g o faaF gam %0 A
sSidre %G FIEE A« HaA
IR F FenAt 91 | by st 7Y
F adr F For, IHA G0 A&
fear WG L, TW FTT SO FT
gt T AART WL EIFL TG A
e s W@ &, wgt wer A @ )
gy w<g & ga7 fagie mwaw feest
gut & oag FE sEW oAg €
fgarw T faw F 0 g TG
gy o stigd § 7 g sty Ay fase
& fogn gurdy Fodar A osee §
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TR § I P T W
qFqe  9FgT 45 § W od
qic foT I Wr g sq a ¥
Fui fagrEl &0 ®AST T q0HY
@ sl & 1 w A fg
QI FY WAL Fr e &
ag wars  auc faw o4y 0 Fgr
g7 gHA waifea fwui wur g @i,
o dvo Wo T frar o1 Hfsq
ga® q9f agh feue =& wur ;e
ot dwe fas A7 gfqe w1 Ssrae
oA ¥ F G LT ) qeg
FAal & oW F A FENST g4
g qeAM K | I 9T Fwar g 77
Y TS awal ¥ ogg Guc @
2t owr g fadeRr @ dwie #,
H¢ WEY BN dwE ¥ | Ferst
agl W qeT BE, FOTS IH IV T
At el & ¥ 1 A ' oqw@ ¥
st 7 wr@m fasg 7§ gwr
fagir , wMF FT faw, saf fa
g WeigT WIE qHIT R aiw §
agi 4% & stfed W gfawr
@ S WIC SR 9y F oag wrg
geaArd Agl @Y wat 3w avg ¥
F@E B OSGT TGA F g, qoraey
¥ gt F R, sy g m;'tr
Y MT ¥ N FAND T8 o
W g Foam owwar g ofe owre
AT BHE EEGAT FX AHIT IHAY
TN B FH FI | T qE@ ¥
gt fage e @ g7 w2y @
T ® BT W g T gt Fedr
T F IOW @ A 1 fage §
ST SR WG AR A wHewd W,
ar f5rav Fa7 =fge ag 7 g
R FA A A TAA oFw fud,
aferor fage ¥, Ffwa gwar oW
fotat ot wfgn @ gaqr A
A | FRIAT GAIRY, YT EHRE
qUF AT M7 @ ar:‘mr'
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TE A 4 T e f @R
Afva owe fagr ¥ S wf SrRe
FW G @nr & foew, @0 &
G TE G R+ 1 | E G £ | B -
sa @S g wifge SuT off g
F OS4M ARG WUT WIT  qF) FY
ot s wm€ W@ wE
B F 0@ W o oW |
@ & wbr FT g f5 ozw aW oA
gy T AT AW B B Ig@mI
T ST YOO IFENT AT EATIAY
R A1 & mw Y SIEw &
aEm 5 fggwary 9 wwAr W
qET AW A § T A
IR ME A &1 ¥ fawe@ §

TR A3 gu ¥ ) W W ¥ oaw
qFAT & | &N, AW, |1, O e
Wy W g ¥ oAm owR oM §
g A7 v 8, foomed wa

19354
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A
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for & @ X wmw g & W
AR fadf & oo dw R
wq dm ¥ frm @ s W@
FER o6l ¥ afF & w QW
¥ iy swr w1 moaw §
T dme fAaw @ wg @ e
e fyg W AT FT OB @R
TN AT A W FT F TG
afgm afgnr ddEmifer fawg Wi
IEF  FAT GF G AMY W 6K
| F @ wg st &
Fw ¥ sphmkE & g™ ¥ fee
st g | wfaw I A9g Fe
9IgAT §. WX & I AW §
wwieg ¥ AEA g fFowmw &«
R F g WA & MY @A WK
R T8 FogIfEEl 9 X qwn
31 9T B @R F4 gEh ¥ age
T wedr | W e MR ¥ w
T} A I AR OEF W AT H
31-3—-1981 % fagar & 3mx
Y 9T 8 FULT 71 AT T, T
¥ IUT I 9T 8 FTAT 25 A&
AT AR TG & FIX T 9q7
20 9@ THET U §99 AT

P

dqrE 25 FOX WA FT 1 K oug
AU LS U AR e
o0 & f5 @ & O ¥ aw
& FO% #¢ frar smogEd aww

TE FT 8 FUT AT amr
TF UF 9T 20~20, 25-25,
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guar, 98 T g | CEy §
sy fage ¥ @ ) A% §
fuT o1 FW §, S W #} 529
v fee g@ ® *¥w § fag X\
g, arFr qur A W ) g o A
g 100 Tom fagr ¥ &< foar oman
¥ 52 T AR awr dET T ¥
F foeelt, qmd #iR Forer A9
2 98 W T g 9% @9 &
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Al Bty (Sux W)
R FFUN S oW oy fed |
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JIPM 1T (Io T FrwTT4T) 3
ITHR qIe { q@En | ] fag
W w A fage @ifey w@ifE
R qEt ¥ faq @ amee o

sl ARR g : WO 9Ed
T g gT AT 0 sm ommw
mEel 9] fme %8 fam @ &%
FRT WY AT F qgd SAE
g aar far fe o o e faee
g1 AT ag FAERIE

INTaETs A (2o THW FHwT)
CILET 1 B B L LR
STy @@t g

st v g ogw o
AW AT ¥ 9w & a7 §,
o N ART ¥ oww ow@EE &
TR fre g1 dfe, w8 e
ffeg

TP A (BT TER SWLHAT) ¢
R ey Faw g e g

st TR g o, o
W o9d T, IEN AgT A5 ARG
wa oF & ¥ gERy aroaw
greg 1y WagT @wad &G g
# geg SYEae SR WIN &
yg dafuq warw & 1 ogd WSS
" W/Eaq & f6 T ¥ 32 99l
¥ 2w ¥ Arafs A @ famg
ferm 1 somy X G Afaai @t e
e 5 dqew ITET fogar @0
T OEH GEA AT AW WA
% fag e age g€ SwagE #
wrfme 7 s fom om0 99T
ALY AR, AR AEH FCQ,
a8 aF g faad @ @
ardy § 9w o} faiewdt 99rd) A€
g1 waams WEX ¥ @A A §) -
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TE AAH IS qGT { AGADIA
AR a9 a® g qEAFE
T go v Fafqar wgr ¥ § 1700
whaTi Fa | Fvad wgk # O#
wael fegmn wrgar g fE ot S@e
Ra F Wr Az I s fea
TAF & w@¥ & 34 WI w7 T
W Ffae wwfard @ oW
F Fweaqr qrq wFA 1 oaqz F HA
syl Tra W<k FAS N ged
Fagi & @@ F o grar A%
X | wAFAr A I RN, A
I T3y A freely ® ff ww A
#fae 1 #rog w3 = ¥ AT
g ot wm Hasx faftsr sw ¥
g AT gW, aqgT A WY T
99 9T d3 7§ @ Wi g
A &1 =@ qayEdy Ear @R
Trrd fF off T wE aga ad agadH
gk Iq wead w1 faee W
B wM W@ g wWa feEd
W # Wag 1 gErd ArEl A
gafeY ¥ |) & &t A
fredy 8] & 1 dwow AR 2
€ § S a¥audt AR
o gFAAT WAy TI@ A AF 1,
N woRr g gamm fa
fagr aiga & ma we T At ®
qra fAgy o T § 1 AfeR wiE
& ffea, T #T SET FIITHIT ,
aAr AT HT A BT ITACT AAT ATAT
g N weET dwy arer g ooy H
FOQT H e ar qgr AT F AR
o (¥ qar frar gar & 9

I grEq ¥ g w9 3@q fF
IO BT ISR JSAT AT AT WY § o
T HTL [QJAT ITH FICFH
R Aty wew® §1 @feR
fagen aTga F A g T T R E?

[RAJYA SABHA]
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qft WY ITAATERT AT, ARSI
R ¥ W fay 7 fr 7 @A
gt fawrr 7 fasar arga = fea
qET YA FIRGTAL T IS F ATIHG
g9 fra & wafagraga F a9
Gar g & W AT IAF  wet g
TgT #X a1 g & ar w’hEgar daw
Ffae ITEr S IAITA AT
IqAATETR WA, A w4 F BF
wg am v« smard g frad AT
W g w qar qrar & W@
fret @eg w1 TAT EWR w0 A4
FAE &), g G40 agA A Ad
Tq qF ITRT ¢S Argqq a1 fgar Aq0F
afwq adl, gw T A, Feaq,
4.0D P.M. w36 AWl & F47
fagar wigs w0 & gra aff
g, T g oqd &7 N g9
HT F3 TR § & qeFwiw 9¢ A A
ANTY FT. FH JT FA G o

¥ g3 ¥ wa WA TGS
fe oix AW FT TG ¥ woIAR R
fareg &Y wai 2 faad s e
£ Tw Fhw, faid FEad #
arr e, g 9 w30 & fF
g ary #3 & 1 & mway q@A
Jrgqi § 5 wae ag A3 & M oag
At &x A gre FrEr E oA s
AR P wEdn ¥ @ & e |
-7 dfeui Fag ¥ W F

T FARIT H TAX A0gA, a4l
Fi G TG &7 AT g3 9gW I
7gi a3 48 gf & qF W U4
FOI i TR g Are g faa-
wifes, agr waEl i STHET T
Tadl ¥ wEdr faIm ow@r §
(svaam)
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&t geqmiTia (afvedr Sae) .
fegeara & a1ge )

s vRTAr g W FwEdT
e S oq wgr g fr fegeaw ¥
TR W1 F@ fast W@ & FfEA
# fgrgeaw A Fat T W g
g F3-3 «pr SAMAfT TE A&
ar wegd & v gara STW wa Ag
<@r § Wi gEl ave SAer Bl A
WIFT F WA o1 W@ § gl fEwd
Fi owgi ¥ o1 w & & wgl wx
i T Figy § fF gerR seTE
¥ FIR@W AT—-W1dT [GeHT JFGIU
A wrell fgedard gaTr 0L L.
(i)

IAAqL i (B> THi TRT)
geiqrg, Taeae fwg S L.,
(suaEm)

Sl TATST fug @ wAT AT
H A FP B oAU T4 A0
(weg weTr) ar erer & & WA
oTe a1 faar?

ILAABIA (TT) TH HETT)
ag ar T CHETA-—AIAIFT A F
foe wmafaga o g8 & [ =g
qgEy @ g, SR OWIT ...
(zuaat)

st TREeT fug @ weeT, T g
FFEIN TET FEAAAT F WT @ g,
& FaE ¥ §1q W @ g

JUAHS LT (Mo THIw A Thul 2
§ ag wg wgwr wAvae fag S

oft TREey fag: & wraar g
fF WG GAR T F4T FIT, FA(F
¥ i §

FILAG A (o THRIN wrlal) 1
# woF g FH A HW@T § |

{4 NOvV. 1982]
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MY Ve FF TwAr WA ¥
geH & |

off TRYET Tug @ wiy dieT 49
W | wre AT Ffgarr w1
A OEHITT FIFH W §——9T AT
ArgT Fr g FUT &7 AUT I}4¥
a1 ¢ 7 zofwg S97 e arer w0 &
g9y g8 TS FT AYT a9, I
STA-gm FF  mgw faar adtlE
G aUT &0 (e ATYET SEH
geit | WC g Wg wE, @ WY
FE Awd & fF 4§ gHIR HGT AT
wfiraer @ W@ )
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JUANB S, § W W gy
E WYY FEAT AGAT § . .

JUGATLT (STo  TBlw s@dlT) ¢
Agl-agl, F&W 1

ol TRwl g o owiww @Ay
F3T & 5 oF-Tr AT ¥g FF @@F
Ffa

Feaau et (Mo T walar) ¢
Tl @ faqe ¥ Wi Sed ¥ oww
faae o wiow | faar g fed,
il ¥ wIgT F Wede W T
g1

s TR (g : weer, wWeHT
F T |

FYLABI (STo TRE sl ¢
gt & wrowr AE FATFET S

sl FeqTO W Bifed, IIHT
aw-3 fyae &1 #adas ¥ afw

FASABIE (TTo TEE THTAT)
i, W% S¥ TI9 F wET F W
fye & &7 | o

st qRwas fug 1 oadl, § awar
wat § & wiw fede & sw W
Syl '
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THE VICE-CHAIRMAN (DR, RAFIQ

ZAKARIA): Your party has got four

minutes. You have already taken ten

migutes, You want another five minutes
more. 1 will give you two minutes,

SHR! P. N. SUKUL (Uttar Pradesh):
On 3 point of order.

Aftad T fig St 7w
fat & medy T IAER @

THE VICE-CHAIRMAN (DR, RAFIQ
ZAKARIA): That was in a lighler
vein. I do not think you should take
it seriously. It was his humility to
have put in that way. There is no
point of order in it.

o Hit wiga Tag fag (vav
TRA) ¢ MR AT H T,
AZ A7 ”RIT B

. AT AR WA (87
FEA) : FAW AT AT AART §
R CIEEIR)

ot TN Tig 1 e 34 &
a a1 K HIa o g i
futz suige ¥ FT

g

STATEMENT BY MINISTER SITUA-
TION IN PUNJAB

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The Home Minister is
making a statement and he has told
me that after the statement he will be
prepared for any kind of clarification
that the Members may want. I would,
therefore reques that he need not be
interrupted when he makes the state-
ment, The Homgy Minister,

THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHI): Mr. Vice-
Chairman, Sir, Government has been

[RAJYA

SABHA] Amendment Bill, 412

1982

deeply distressed over the situation in
Punjab. The Prime Minister and
senior members of the Cabinet have
met delegations of the Akalis several
times. The Prime Minister hag indi-
cated to them that practically all reli-
gious demands could be accepted sub-
ject to details being worked out but
this could not be finalised because of
their other demands.

During the recent agitation, Gove-
rnmenat made further efforts to resolve
the crisis and has been considering
the demands conveyed recently by
the 5-member committee of Akali
leaders  through Saedar Swaran
Singh. Certain areas of agreement
have been identified in  respect
of some  demands. The  others
concern various States also, There-
fore consultations have to be held
with the Punjab and other concer-
‘ned Governments and alse with
raprésentatives  of other commu-
nities  before a decision can be
taken. This process of consultation
hag been initiated and T have been
in touch with the respective Chief
Ministers and others, inclnding lea-
ders of  Opposition parties and
Members of Parliament. It is likely
that this process will take some
more time. i

In taking any decision the Gov-
ernment cannot ignore the overall
*interest of national unity, integrity
and the welfare of all sections of
the people.

q

Government  hopes and trasts
that respresentatives of the Akali
Dal will look at their problems in
the larger contest. We repeat our
invitation to them to come for
further  discussions and to create
the right atmosphere for this by
calling off or suspending their agi-
tation. I hope that in the present
circumstances nothing will be done
which may escalate tension ot give
rise to violence and suffering. I
appeal to all parties to extend their
cooperation.



